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Central Electricity Regulatory Commission 
4th Floor. Cid Eiildlrig. 3t paa   1.:•e 

- Ptione:23353503-- 2375.: 

Petition No. 1491TL12022 Dated: 21.07.2022 
NOTICE UNDER CLAUSE () OF SUB-SECTION t5) OF SECTION 15 OF 

THE ELECTRICITY ACT, 2003 
An application under sub-section (1) of Seefinri 15 of the Eleiitrtoity Ad. 20M (the Ad) has been made by 
Kheiri-NaMa Transmission Limited (Now known as 'Powemjid Narela T_.....son Limited'), B-9. Qutab 
Institutional Area, Katwaria Sara!, Now Delhi 110016 to e4 -rramowssion System Strengliening 
Scheme for Evacuation of Power from Solar Energy ZOfleS C Raiasthan (8.1 GW) under Phase-ti Part-G'  
(bareinaftar-c,eij to as Projecr) on Build, O. Operate antl Mar OM) basis comp, tsa of the 
toowing elements: 
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S. Name of the Transmission Scheduled FWcontage OF QuotedElement(s) which 
No. Element COD In Tzn1ssiow Charges are pre-required 

months from recover4e on for declaring the 
Effective Scheduled COD commercial 
Date of the li,f of operation (COO) 

the Protect of the 
respective Element 

1. Establishment of 765/400 kV, 3X1 500 18 Months 100% Elements marked  at 
MVAGlS substation atNaretawith 765 from Si. No.1 1o4 are 
W (2x330 MVAr) bus reactor and 400 Effective required to be 
kV(1x125 WAR) bus reactor Date or commissioned 
765/400 kV,1500 ?A'AICT-3 nos. June 2022, smttaroiiy as 

whichever their utmzation is 
7651400 kV. 500MVAspare lOT is later dependent or, 
(1-phase) -1 no. commissioning of 
765kvlCTbays-3n0s. each other. 

400kViCTbays-3n0s. 
765 kV line bays-4 floe. (GIS) 
330 MVAr, 765 kVbus reactor-2 nos. 
765 kVbus reactor bay-2 nos. 
110 MVAR, 765 in/I-Ph Bus Reactor 
(spare unit) -1 no. 
125 MVAr, 420 kVbus reactor-1 no. 
420 kV tx,s inedu bay-I no. 
330 MVAr, 765 kVline reactor- 2 nos. 
Switching equipment for 765 kV 
resctor-2nos. 
(i.xllOMVAr spare reactor atblarelato S 
be used as spare for Khetil-Nareia 765 
kVD/cline) 
Future provisions: Space for 
765/400kV ICTs along with bays I no. S 
765 kV line bays along with swftchable 
line reactor: 6 nos.  
400 kV brie bays: 6+4 floss 
765 kV reactor along with bays2 nos. 
400/220 15/ lCTs along with bays: 
6+ios. 
220 WIne bays 12 nos. 
400 kV bus reactor alotig with bays: 
2nos. 

2. Kheti-Nare1a765kVD/cfine 
1x330MVAr Switdiable line reactor for 
each circuit at Narela and of Khetri- 
Narela 765 15/ D1c line 

3 2nos.of765kV line bays atKhotiifor 
Khetii- Narela765 kVD1cfine S 

4. ULO of 765 W Meerut- BNwanl Ste 
line atNarela 

Note S  
L Developer of Khetii substation to provide space for  no of 765  bays at Khetii substation along with the 

space 1b-2rioof line reactors. 
li. Future Spece provision to be kept for 2 Nos Bus Coupler bey (1 no. for each Bus section) & 2 tins. Bus 

Sedionalizer(1 no.foreadi main Bus); 
2. The applicant has been selected as the Transmission Service Provider with the lowest levelized 

transmission charges of Rs. 1484.06 mIllion per annum on the bests ofthe competitive bidding carried out 
by PFC Consulting Limited in accordance with the Guideimes issued by the Central Government under 
Sedllon63oftheAd 

3. The Central Transmission Utility of India Limited has recoiwnended fragrant of tranarnission licence to the 
applicanitoestablish the proposed transmission system. 

4. Based on material available on record, the Commission vide order dated 20.72022 in PetSiori No 
149/11.12022 has proposed to issue transmission licence to the sppli'( for establishing the tensmission 
system as noted in pars 1 above. - 

5. A copy of the application, along with its annexuresnd enciosures. made by the applicant for grant of inter-
State transmission licence to Powergrid Narets Transmission Limited before the Commisscan be 
accessed at the website vew.powergnd.in  or inspected by any person in the Commission's office by 
following the laid down procedure. 

6. Notice is hereby given in pursuance of clause (a) of sub-section (5) of Section 15 of the Act that suggestions 
or oitxis, if any, to the Commission's proposal to grant tIBrar-iO4) licence to the applicant, as 
aforesaid, be sent to the undersigned by 10.8.2022 at the above .d address. The socis or 
objections received after the speled date slhalll not be considered. 

7. The apl*at:oo shag betaken Lip for furtherheering by the Conmrnissi . due course. Any PDrIor  whoftes 

auggsis or objections may in his/her dlarelion aitsnd * hearirç s which no TA.'DA s'ia t paid by 
the Corsio 

(1-tar-pree: 5 - Pmiji 


